| TEM NO. 10 COURT NO. 7 SECTI ON | |
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 1396/2017
(Arising out of inpugned final judgnent and order dated 05/01/2017
in AN No. 40597/2016 passed by the High Court O Judicature at

Al | ahabad)

T P CHATURVEDI Petitioner(s)
VERSUS

STATE OF U. P. AND ANR Respondent ( s)

(with appln. (s) for pernission to place addl. docunents on record
and interimrelief and office report)
Date : 24/03/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI
For Petitioner(s) M. Anjana Prakash, Sr. Adv.
M. Pranod Dayal , Adv.
M. Rohit Kumar Singh, Adv.
M. Suryavir, Adv.

For Respondent(s) M. Arvind Kumar Shukl a, Adv.
(Res. No.2) M. Amt Shukl a, Adv.
M. Al ok Shukl a, Adv.
M. N. Ahned, Adv.
Ms. Kumudi ni Shukl a, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER

Lear ned counsel appeari ng for Respondent No. 2 seeks time
filing counter affidavit.
Four weeks&#39; time is granted for filing counter affidavit.
Rej oi nder af fidavit, i f any, be filed wi t hin t wo weeks
thereafter.
I ssue fresh notice to Respondent No. 1.
Li st after six weeks.
Interimorder granted on 16.02. 2017 shall continue to operate,
until further orders.

( NARENDRA PRASAD) (RENU DI WAN)
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